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BEFORE THE HON’BLE NATIONAL GREEN TRIBU
NAL 

PRINCIPAL BENCH, NEW DELHI 

0.A. No. 1305/2024 

IN THE MATTER OF: 

Karan Singh 
...Applicant 

Versus 

State of Uttarakhand &Ors. ...Respondents 

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 

Most Respectfully Showeth: 

I, Tej Bal Singh, S/o Late Shri 

Jitendra Bahadur, aged about 49 

years, presently posted as District 

Supply Officer, Haridwar: 

o 
(Deponent) 

I, the above name deponent, do hereby solemnly affirm and stated as 

hereunder: 

1. That the deponent is presently posted as District Supply Officer, 

Haridwarand has been authorized by District Magistrate, Haldwani i.e. 

Respondent No. | to depose in the present matter and as such he is 

/
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1. fully conversant with the facts of the case and competent to swear the 

present Affidavit. Copy of the authorization letter dated 05.04.2025 is 

annexed as Annexure R1. 

2. That the present matter pertains to allegations by the Applicant that 

Respondent No. 4 has setup a retail outlet within the radial distance of 

50 m from the neighboring educational institutions. That this Hon’ble 

Tribunal had issued notice in the above captioned matter on 02.01.2025 

and had directed the Respondents to file their respective responses. The 

A 42?3. Issue notice o the respondents. Applicant is directed to serve the 

P 
* of P “Q&' respondents and file the affidavit of service at least one week before 

Yol e the next hearing date. Respondenis are directed to file their 

v response/reply by way of affidavit at least one week before the next 

date of hearing through e-filing. If any respondent directly files the 

reply/affidavit without routing it through his advocate then the said 

respondent will remain virtually present to assist the Tribunal. 

4. List on 22.04.2025” 

3. That according to the guidelines dated 07.01.2020 issued by the 

Central Pollution Control Board, no petrol retail outlet can be 

established within 30 meters of distance from any school, hospital (10 

L 
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1. fully conversant with the facts of the case and competent to swear the 

r 4 

present Affidavit. Copy of the authorization letter dated 05.04.2025 is 

annexed as Annexure R1. 

[ That the present matter pertains to allegations by the Applicant that 

Respondent No. 4 has setup a retail outlet within the radial distance of 

50 m from the neighboring educational institutions. That this Hon’ble 

Tribunal had issued notice in the above captioned matter on 02.01.2025 

and had directed the Respondents to file their respective responses. The 

TA 
‘\0 Ry relevant portion of the order dated 02.01.2025 is as follows: 

= 
‘2.53‘ Issue notice to the respondents. Applicant is directed to serve the 

respondents and file the affidavit of service at least one week before 

the next hearing date. Respondents are directed to file their 

response/reply by way of affidavit at least one week before the next 

date of hearing through e-filing. If any respondent directly files the 

reply/affidavit without routing it through his advocate then the said 

respondent will remain virtually present to assist the Tribunal. 

4. List on 22.04.2025” 

3. That according to the guidelines dated 07.01.2020 issued by the 

Central Pollution Control Board, no petrol retail outlet can be 

established within 30 meters of distance from any school, hospital (10 

4 
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beds and above) and residential arcas but if there is constrains in 

providing distance of more than 50 meters, then additional safety 

measures are to be implemented by such petrol retail outlet as per the 

standards of Petroleum and Explosives Safety Organisation (PESO). 

Copy of the CPCB Guidelines dated 16.08.2021 is annexe as 

Annexure R2. 

4. That the State of Uttarakhand has also adopted the said guidelines and 

have incorporated the same by way of Building Construction and 

Development Bye-laws Amendment, 2021 which were notified vide 

notification ~ dated ~ 05.10.2021 bearing No. - /IN=2/21/11 

(I 0UC0)2003 T.C. Dehradun. Copy of the notification dated 

505 10.2021 bearing No. - //V- 2/21/11 (LOUCO)/2003 issued by the 

G 
. 

*of Ut TPS& Uttarakhand Government , Housing Section-2 is annexed as Annexure 

fl R3. 

Fa ) M X . 3 N 

5. It is submitted that the distance of the boundary wall of the Kunwer 

Prabha Inter College. Laldhang, Haridwar after crossing the road from 

the dispensing unit of the petrol retail outlet of M/s Yug Filling Station 

Laladhang has been estimated to be 41.5 meters. After the boundary 

wall, the distance of the main building of the school from the boundary 

wall is about 68 meters. Thus, the total distance of the dispensing unit 

{rom the school building is more than about 108 meters..In this regard. 

4
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e Pri 1D the Principal Kunwar Prabha Inter College has also issued a n S 0 

objection certificate regarding the distance of the school building from 

the dispensing unit being more than 100 meters. Copy of the letter 

dated 09.04.2025 bearing number 170/KPIC/Carti/2025-26 is annexed 

as Annexure R4. A site plan of the said petrol retail outlet is as also 

annexed along with the present affidavit and is annexed as Annexure 

RS. 

6. It is further submitted that the District Magistrate, Haridwar vide his 
k 

i office letter number 420/ALC-1/2024 dated 18.06.2024, has issued a no 

\ 
S % KUMAR Sk objection certificate to M/s Yug Filling Station Laladhangfor operating 

(73 ehe petrol retail outlet in accordance with the no objections received 
o 

from various departments under Section 144 of Petroleum Rules-2002. 

Copy of the letter dated 18.06.2024 bearing number 420/ALC-1/2024 is 

annexed as Annexure R6. Copy of the inspection report dated 

20.03.2024issued by the Executive Engineer, PWD, Haridwar along 

with its true translated copy is annexed as Annexed as Annexure R7. 

7. That in accordance with the no-objection issued by the District 

Magistrate, Haridwar, the concerned firm M/s Yug Filling Station 

Laladhanghas been granted permission by Respondent No. 4 to open 

its retail outlet in accordance with the explosives permit 

numberP/CD/UC/141382 (P 610680) dated 22.10.2024 issued by the 

of
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8. The concerned firmMyg Yug Filling Station Laladhang is also adopting the necessary safety standards a5 per the instructions given by the letter Number (2 (1)/CFO-H/2025 dated 13.02 2025 of the Chief Fire Officer, Haridwar ang In case of any non-compliance, the no objection can be $0 TA R > 

NOTARY £OVOCATE a 2 RARD AR dnnexure R9. 
% o, Uktagsyett /& 

2 < o That the contents of the Affidavit have been prepared under the ‘ uTTR® 
fl] vsf_ instructions of the deponent and the same are true and correct and 
m 

nothing material and has been concealed therefrom. 

10. That the deponent undertakes to comply with any further directions 

that this Hon’ble Tribunal may pass in the present matter. 

o 
DEPONENT 

VERIFICATION 

R
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Verified at Haridwar, Uttarakhand on 4/ day of April 2025 that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and belief, no part of it is false and nothing material has been 

747 ; A 
: ) A concealed therefrom. 

0 

A= 
DEPONENT 
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Annexuxe R2 

S, i wgu fror W 
CENTRAL POLLUTION CONTROL BOARD 

ateror, o ve weand aftads e W G 
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA 

B-13011/1/2019-20/AQM 
August 16, 2021 

OFFICE MEMORANDUM 

Sub: Addendum to the Guidelines for Setting Up of New Petrol Pumps issued on January 07, 2020 -regarding. 

E:PCB In compliance of the Hon'ble National Green Tribunal order dated January 18, 
2019 in O.A No. 86/2019: Gyanprakhash @ Pappu Singh Vs Uol & Ors. issued 
guidelines for Setting Up of New Petrol Pumps vide O.M. No. B-13011/1/2019- 
20/AQM/10809 dated January 07, 2020 

A THon‘b!e NGT vide further orders dated 23.07.2020 and 09 10.2020, in the matter of 
Lol fi@E‘Mancalox Vs. State of M.P & Ors (O.A. No. 81 of 2019 (C2)), directed 

_mE{‘ CC and CPCB to submit a report with regard to the minimum distance from 
l\:vat‘gr oqd|es to the petrol pump. 

;3'5 was referred to the Expert Committee and the draft guidelines for 
iffeptation in case of petrol pumps near water bodies were prepared. The 
ne{; Iso specify the groundwater and soil sampling protocol, frequency of 
‘nééllectlon and the prescribed parameters and screening values to be 

fi{fl‘ The same monitoring protocol and parameters/ values (except for 
woring frequency) need to be adopted for petrol pumps covered under the 

guidelines dated January 07, 2020 

These draft guidelines were placed in public domain for seeking 

comments/suggestions from public and concerned stakeholders These were 
reviewed by the Expert Committee and the quidelines have been finalised and are 
hereby issued as addendum to the earlier CPCB Guidelines dated January 07, 2020 
ior implementation by concerned stakeholders 

This issues with the approval of the Competent Author ty 

(L - 
(P.K.-Gupta) 

Additional Director& Divisional Head 

AQM Div 

Encl.: As Above 

To 

1. All SPCBs/ PCCs 

(As per list enclosed) 

with i requast lo circulate to Commussioner of civil 

er similar authontics who look after 

d to petrol pumps at State/ UT levei 

lectors/ Comimssioners /Deputy 

supplies 
ISSUeS 1 

and st 
Canmmssie 

wfedgr g sl S 

Parivesh Bhay 

I To) - 45102030 2273 JT 1 Wobsit
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Listof Stakeholders 
| the Member Secretany 2. | The Momber Secretary i Andthra Pradesh State Pollution Controf foand Arunachal Pradesh State Poflution Conteol Honrd ‘ N0 YV26-141/2, Near Sunrise Hospital, ‘Paryavaranihavan’, Yupls Rond, [ ] o toret Cenue | Pappubaliah 

Chalmvan Strect, Kasturibaipet. | | Naharlagun - 791110 | | Viinyavada-320010 | Arnachal Pradeshy 
‘ V| The Member Secretary 4] 1he Member Secrenary | 1 ;:\\ S ”-‘r-‘.m\.\-m,( antral Board E | 1itar State Pollution Control 1 | dan | Privesh Hhawan, Plot No N w2, 

7| e Member Seeretary Ko [ The Member 1 Cuaran State Pollution Control Board 

‘ l\v:\".)v‘ X0 ‘ | Unthyuten Incusternd Aven 
s Ty — | Putna-s000 11 ‘ |* | ember Seeretary o | Thie Meruher Sucre ry | Chhattisparh Environment Conservation Board | Gon State Poitution Control Toard 
i | Paryavas Bhawan, NrPilerne Indusinal | state, 

North Block Sector- 19 | Opp. Saligao Semninary. 
’\n\ulhuv\n 492 099 , Saligao - Bardes ! 
Chhatisgah [ JSroo=s0istt 

\ retary 
| Haryana State Pollution Control Board 

Sector 10-A Co11, Seetor 6, Panchkula, 
Gandhi N 182043 | Haryana 134109 | | G B I T . 19| The Member Seeretary 110 The Member Secretary | Timachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan, Paryavarantthavan, Phase 111, Forest Complex, Gladi, Narwal, ransport Nagar, | New Shimla 171009 | Jamm (J&K) f Mimachal Pradesh | 

1] The Memher Seerctary ) T3 The Meber Seeretary . i 
| Tharkhand State Pollution Control Board | Karsataka State Pollution Control Hoard 

L EA Buildig, HEC Campus, P.O. Dhurwa - | Parsaraitluvan S floors | 
. Ranchi 814004 | f"“"k'l' \'"-t': oo ! 

Jangalore 06 )| | Tharkhand R i 

1 13, | “The Member Sceretary - 11 Member Secretary 
| Kerala State Pollution Control Board | Maharashira State Pollution Control Board 

3 - L Plamoodu Juncuion, Patam Palace 110 | Kalpatiry Point, 34/& 4 foors | 
Thiruvanathapuram 695004 | Sion Matunga Scheme Road No. 6 
Kerala Opp. € 

Mumibai 400 022, Maharashtra 
T y 16. | “The Member Seeretary 

tate Pollution Control Board ‘ Manipur State Pollution Control Board 
anlarisar, -3 Arcra Colony Lamphelpat, 

1462016 i Tmphial West D.C. Office Complex - 795004 
| page pradesh - || Manpu . 
el nber Sccrctary 18| The Member Secretary 
*.‘ aya State Poliution Control Board Mizoram Stute Pollution Control Board | 

o, Lumpyngngad, | New Seerctanat Complex, | 
| Khatta 1 Blavmuaal | 
Mizoram 796001 

e Aizawl 
M 

19, | "The Mcmbver - T, wher Secictary 
Nagaland State Pollution Control oard Odisha Stz Polluton Control Board | 

| Sigaal Poit, Ditiapur, | Partbesh hawan 
A 10 AT, Nilak, Uit VI, 

Wahaneslws | 
Odisha 

201 e Member Seervtary 2211 Member Seerctary 
Punjah IHution Control Board Kagastlan State Pollution Contsal Board 

A 11 Rd, Adarsh Nayar, | A4 Institational Arca, JhalaneDungrn 
Prem Nayar | Japur 302001, Rajasthan 

| Patialic 147001, Purgah | . 

7
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23 The Member Seeretary 
Sikkim State Pollation Control Board 
Stave land Use & Environment Cell 
Gowt.of Sikkim, Dearal, 
Gangtok 
Sikkim 
The Member Seerctary 
Telangans State Pollition Control oard 
ParyavaranBhavan 

| A3, Industrial Estate, Sanath Nagar. 
iy 

|3 

| The Member Sc 

1261 The Member Seerctary Sl 
West Bengal State Pollution Control Roard 

sibeshi3havan 
| Building, No.i6-A, Rtock - LA, Sector 3, 
| Sal Lake City, 

A‘ K(\!k:{u 700091, West Bes 

[ 317 The Meinber Sccretary 
|| Andaman & Nicobar Istands Pollution 

| ol Committee, 

F Science & Technology. 
an, Maddo P O Port Blr 

5 

| Dasa, D & Dadra Nagar | aveh 
Poliuzion Control Commitiee, 

Depaty Conservator of Farests. 
396220 

55 Member S 
Pondicherry Poliunon Ce 

| Board Complex, Anna N Pondichers 

2 
| Uttarakhand Environment Protection & Pollution 

' Conuol Board 
26720, Nenu Road, 

ol Commitiee, Housing 

2 

2% 

| 
| 
| 

I'he Membet Secretary 
Tamil Nadu State Pollution Control Board 
No. 76. Mount S Cundy. 
Chennar - 600032 
Tanml Nadu 

The Member Seerctary 
Tripura State Pollutior Control Board 
Panvesh Bhawan 
1. Nehmi Complex, Gorkhabast 10O, 

Iripura 

e Menber Secrctary 
Utar Pradesh State Pollution Control Board 
3 foar, PICUP Bhavan, 
VibhutiKhand, Gomti 
Lucknow 226010 
Utar Pradesh 

Delhs Pollution Control Committee, 
Government of N.C.T. Delhi 
ath Floor ISBT Building Kashmere 
Giate,Delhi-110006 

The M ccretary 
Chandigarh Pallution Control Commitice. 
Parvavaran Bhawan, Ground Floor, Sector 8 14 
Madhya Marg, Crandigarh 

Memher Seeretary 
Lakshadweep Pellation Conrol Commnee 
Department of Sewnee, | echrology & 
Fnviroament 

arati-0825SS 
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2. Joint Secretary (Markeling) 
Ministry of Petroleum and Natural Gas, Govt. of India 
ShastriBhavan, 
New Delhi ~ 110001 

3. Chief Controller of Explosives 
Petroleum and Explosive Safety Organization (PESO) 
A Block CGO Complex Fifth Floor Seminary Hills 
Nagpur-(Maharashtra) -440006 

4. Director 

Legal Metrology 
Ministry of Consumer Affairs, Food and Public Distribution Deptt. of Consumer Affairs, 
Room No 461-A, Krishi Bhawan, 
New Delhi - 110 001 

5 The Charman, 

M/s. Bharat Petroleum Corporalion Limited 

Bharat Bhavan, 4 and 6 Currimbhoy Road 

Ballard Estate, Mumbai 400 001 

6 The Chairman, 

M/s Hindustan Petroleum Corporation Limited 

Petroleum House, 17, Jamshed]i Tata Road, Mumbai 

Maharasntra 400020 

7. The Chairman, 
s. Indian Oil Corporation Limited 

OT AR y:‘:dlan Oil Bhawan, G9, Ali Yavar Jung Marg 

d‘R East, Mumbai, Maharashtra 400 051 

9. The Chairman, 

M/s Reliance Industries Limited, 
Maker Chambers - IV 

Nariman Point 

Mumbai 400 021, India 

10. The Chairman, 

M/s. Nayara Energy Limited (Formerly Essar Oil Limited) 

5th Floor, Jet Airways Godrej BKC, 

Plot No. C-68, G Block 
BandraKurla Complex Bandra East 

Mumbai- 450 051 

b 
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Copy to: 

1 

e S— o~ o l’S 

13 

Joint Secretary 
CP Division 

Ministry of Environment, Forest and Climate Change 

Indira ParyavaranBhavan, 

Jorbagh Road, New Delhi - 110 003 

Regional Director 

Regional Directorate, Lucknow 

PICUP Bhawan, Vibhutikhand, GomliNagar. 
Lucknow- 226010 

Regional Director 

Regional Directorate,Bengaluru 

A-Block, NisargaBhavan, 
1st and 2nd Floors, 7th D Cross, Thimmaiah Road, Shivanagar, 

Bengaluru-560079 

Regional Director 

Regional Directorate, Bhopal 

Parivesh Bhawan, Paryavaran 

Parisar E-5, Arera Colony, Bhopal-462016 

Regional Director 

Regional Directorate, Vadodara 
Parivesh Bhawan, Opp. Ward No. 10 YMC Office Subhanpura, 

Vadodara -390023 

Regional Director 

% nal Directorate,Shillong 
~{JM-SIR". Lower Motinagar, 

ire Brigade H.Q., Shillong-793014 

nal Director 

vonal Directorate,Kolkata 
uth end Conclave' Block-502, 5th & 6th Floor, 1582, 

* of Ufl'fikazidanga. Main Road, Kolkata- 700107 

8. Regional Director 
Regional Directorate. Tamil Nadu 

Second Floor, No.77-A, South Avenue Road, Ambattur Industrial Estate, Ambattur 
Taluk, Thiruvallur District, Chennai- 600 058, Tamil Nadu. 

Regional Director 

Regional Directorate, Chandigarh 

e-mail- gurnamsingh.cpchb@nic.in 

Regional Director 

Regional Directorate, Pune 
e-mail - bksharma.cpch@nic.in 

PAto CCB 

AO to MS 

IT Division for uploading on CPCB website 

o
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o /, 
ADDENDUM TO GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS 

The Hon'ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of 

Suresh Mandaloi Vs. State of M. P. & Ors. (0.A. No. 61 of 2019 (CZ)), directed 

MoEF&CC and CPCB to submit a report with regard to the minimum distance from 

water bodies to the petrol pump. 

The matter was subsequently referred to the Expert Committee constituted by 

CPCB earlier in the matter of guidelines for setting up of new petrol pumps and the 

following addendum guidelines (to guidelines dated 07.01.2020) have been finalised 

for implementation in case of petrol pumps near water bodies: 

a) All the surface water bodies irrespective of utility shall be protected from any 

possible contamination. These include lakes, ponds, streams, rivers, wetlands, 

QTA #4ls and creeks, as per revenue records. Retail Outlets shall not be located 

int of water bodies. In case of 

d from floodway. In case i l'g'}fi«fiistance of 50 meters from the nearest pol 

and rivers, the distance shall be considere: 

)Qi?not defined, the distance shall be considered from firm banks/ edge of 

siting criterion is to be implemented for all new petrol pumps where 

s starts post the issuance of these guidelines. 

fi$%'ction by OMC 

0 meter from the nearest point of 

b) Retail outlets coming within 50 meter to 10! 

t by way of double walled 

water body shall have secondary containmen 

surface 

tanks or concrete protection walls around Underground Storage Tank (UST). 

c) Groundwater and soil quality monitoring near the premises of fuel retail outlets 

shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs 

or labs with national/international
 accreditation. The monitoring shall be done for 

those Fuel Retail Outlets which are located within 100 meter from the nearest 

point of surface water bodies. These shall be applicable to all petrol pumps, 

regardless of the date of establishment. In case of any clarification and/or difficulty 

in obtaining samples for groundwaier and SZ“ quality monitoring, OMCs may seek 

1491
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2 

/ assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and 

groundwater monitoring is annexed as Annexure-I 

d) Groundwater and soil quality monitoring shall also be conducted by OMCs before 

installation of the new fuel retail outlet, for those retail outlets coming up within 

100 meter from the nearest point of surface water bodies. 

NOTE: These guidelines are supplementary to all existing relevant Rules, 

Guidelines, Orders, Notifications such as Wetlands ( Conservation and Management) 

Rules, 2017, Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other 

measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated 

T A% 1.2020, for containment and treatment of spillages, check on leakages from 

sludge removed from underground tanks during 

ures treatment and disposal of 

"fiwasures for protection of workers’ health, audit of all protection meas: 

the fuel 

ga falling in the criteria specified above. 

A 

oF Gy # UbRitbring protocol specifying the prescrib 

annexed with these guidelines (other than the monitoring frequency), shall also be 

adopted for those retail outlets where CPCB guidelines dated 07.01.2020 are 

applicable. 

ed parameters and screening values 

These guidelines shall be reviewed from time fo time. 

d 
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=\
 Annexure:! 

Protocol for 
p 

| i monitoring quality of soil and aroundwater near the premised of fue! retail 

ontlets 

Samples N ples of groundwater being used for drinking putposes shall be collected from at feast 

1 ree different directions with reference to the retail outlet. The sampling point should be 

preferably within Som distance from the underground storage tank location at the retail outlet 

] . 
he samples shall be analysed for the following parameters 

‘ ) Table 

(Se.No.  Parameter | Screening Values ! 
1 Total petroleum hydrocarbons — 0.6mg/1. 

ACio -Cag) 1 
z BTEX . " i Benzene- 0.01mg/L. | 

i, Toluene- 0.7mg/L | 

3 | Mothyl Tertiary Butyl Ether | 13pg/l 

“' o Ttowlean [ o000imgn 

?’:plr shall be collected from a borehole within the premises of the fuel retail 

)'32’\ Yx; the Underground Storage Tank (UST) pit. The depth of bore hole should be 

Jt#.*m ?\J% the bottom of the storage tank level. Soil samples shall be analysed for the 

/& 

Loy \\‘mnlhm rameters: 

. of Table 2 

Sr.No. | Parameter ' o Ncreenlng anucs(mg/kg) 

1. Total petroleum hydrwn;b;ns [5000 ] 

(TPH) a “ 

2 Benzene S l S “ 

4 | Toluene T.\fi ) 1 

4 | Xylene TS(I . o \ 

5. Methyl Tertiary Butyl Ether [ 100 o ‘ 

6 loulPAIl B ~~J 

Ground water and soil quality monitoring shall be conducted by OMCs once a year through £ 

(P) Act, 1986 approved labs or labs with national/intermational accreditation and the reports 

are 1o be submitted 10 SPCB. The soil monitoring shall be done in fiest six months while 

groundwater monitoring shall be done in the next six months. 

/ 
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In case of exceedance of screening by any parameter, or in case of leakage resulting in 

ribed in the guidelines for setting 

soil/groundwater contamination, the measures/steps as presc 

diation shall be 
up of petrol pumps dated 07.01.2020 shall be taken up. Assessment and reme 

carried out as per the guidelines issued by MoEF&CC and CPCB. 

i 
ATTESTED 

N \v/ 

; l"g,;l\\‘k ‘ 
Advcate 

Jeheil Haridwar (U-KJ 
Regd. No.-16(05)2 
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AnnexureR3 18 

SRS AT 
mmfl}m~ 

W& /- 2 /21 /11(Tel0goTilo) /2003 T 
TENIgy, i 0 S 3mgER, 2021 

SifergEEr 

SevEvs R AN vd Rer ffas 1973 @ un 57 F gma 
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Annexure R6 

No Objection Certificate 
See rule 144 No- W20 JALCI 12024 bl Date- m’&/af/zon 

p— Witl} reference o the application No- DDN DO/NRO/LALDHANG  Dated -03-2024 submitted by Divisional Retail Sales Head Indian Oil Corporation Limited Dehradun and in pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection for granting licence under the Petroleum Rules, 2002 to Indian Oil Corporation  Limited for storage of retail outlet in premises at survey No-/Gata No/ Khasra No- 95 Village Laldhang Tehsil hardwar District Hardwar State Uttrakhand as shown in the site plan duly endorsed and enclosed herewith, 

(1) The following particulars have been considered while issuing this no 
objection certificate, that, 
(a) possession of the site by the applicant is lawful and authorisation from 
land owner or lease holder for developing premises under these rules for 
storage of petroleum products; 
(b) interest of public, specially the facitlities like schools, hospitals or 
proximity to places of public assembly and the mitigating measures, if any, 
is provided; 
(c) traffic density and impact on traffic; 
(d) conformity of proposal to the local or area development planning; 
(e) accessibility of the site to fire tenders in case of emergency and 
preparedness of fire services for combating the emergencies; 
(f) genuineness of purpose; 
(g) any other matter pertinent to public safety; / 

District Magistrate 
Hardwar 
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//TRUE TRANSLATED COPY// 

Office of Executive Engineer 

Provincial Section, PWD, Devpura, Haridwar 

Phone/FAX No. 01334-227446, 

E-Mail ID - eepdhar@rediffmail.com 

Letter No.: / Dated .03.2024 

To, 

The Officer-in-Charge (Ordnance). 

For District Magistrate, 

HARIDWAR 

Subject: - Application under Section-6 of U.P.S.B.B Act for 

No Objection Certificate for establishment of 

anticipated retail outlet in Khasra No. 95 in 

Village Laladhang Tehsil and District Haridwar 

by M/s Indian Oil Corporation Limited. 

Road Name:Gandikhata - Laladhang Main District Road 

(Main District Road) 

Km. No: Km. 8.00 (Om 4-6) on the left side of the road 

Ref: Your letter no. 361/Arms Assistant - 1/2024 

(NOC) dated 12.03.2024 

Sir, 

This is in relation to the formation of the projected 

retail outlet received through the above subject letter, the 

proposed site was scrutinized by the Divisional Amin and 

the concerned Assistant Engineer, the report is as under :
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The road and PWD land have been confirmed. The 

planned retail outlet is proposed on the left side of 

the present Km 8.00 Hect. Mtr 4-6 of Gandikhata- 

Laldhang Main District Road. 

In relation to Main District Road, in the Table No.2 of 

Uttar Pradesh Maintenance Manual, 15.25m distance 

is displayed as minimum for control line and building 

line on Main District Road, whereas in the said 

proposed map, control line and building line are 

noticeable 20.60m from the centre of the road and 

retail outlet machine is displayed at 21.60m from the 

middle of the road. Hence, there will be no hindrance 

in traffic if the construction is done as per the 

distances displayed in the map. 

The planned retail outlet construction is outside the 

Municipal Corporation zone and inside the occupied 

area. 

A number of adequate /safe space will have to be 

kept unused for parking of vehicles coming and going 

to get petrol and HSD at the retail outlet and 
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10. 

provisions for sign boards, red lights etc. will have to 

be made on the roads. 

If the road is broadened in future, then the applicant 

/company will have no objection in providing land. 

Before setting up a retail outlet, it is required to 

construct a cross drainage culvert for water drainage. 

The level of the upper slab of the culvert should be at 

minimum 30 cm lower than the road. 

The No Objection Certificate should be obtained from 

the Fire Department and the fire connected 

equipment and plants should be tested from time to 

time by the concerned Department. 

The buffer strip should be made after the boundary 

line leaving the land of PWD as per the attached site 

plan. 

If the road is elevated in future then the rules of the 

elevated road should be followed. If land is required 

for broadening the road in future then land should be 

made available. 

The ownership verification of related records should 

be done from the Revenue Department. 

28
105



29 

Encl :- 1 copy of map. 

Sd/- 

Executive Engineer 

Provincial Division, PWD, 

Haridwar 

Letter No.: 817 /KA dated 10.03.2024 

1. Copy referred to M/s Indian Oil Corporation Limited, 

25 -Nimbuwala, Garhi Cantt, Dehradun 

(Uttarakhand) for information. 

Copy referred to Shri Keshav Lal Arya, Assistant 

Engineer, Provincial Division, PWD, Haridwar for 

information. 

Copy referred to Technical Class, Provincial Division, 

PWD, Haridwar for information 

Sd/- 

Executive Engineer 

Provincial Division, PWD, 

Haridwar 

//TRUE TRANSLATED COPY//
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Annexure R8 30 

e 
HRT EHR 

Government of India 

AT 
Ministry of Commerce & Industry 

Ut Rvwes gran Fme () 
Petroleum & Explosives Safety Organisation (PESO) 

421, 3 TR, R wpa F v 
- 248006 

42/1, Indira Nagar, 

Near Asian School, 
Dehradun - 248006 

E-mail : cedehradun@explosives.gov.in 

Phone/Fax No : 0135-2769730 

HET No. : PICDIUC/14/1382 (P610680) AT /Dated : 22/10/2024 
JaF 
Mo, 

M/s. INDIAN OIL CORPORATION LIMITED, 

INDIAN OIL CORPORATION LIMITED , 
25 NIMBUWALA GARHI CANTT DEHRADUN, 
25 NIMBUWALA GARHI CANTT DEHRADUN, 

Dehradun, 

Taluka: Dehradun, 

District: DEHRADUN, 

State: Uttarakhand 
PIN: 248003 

Khasra No, 95, RO on Haridwar to Laldhang at Khasra No. 95, Village- Laldhang, Tehsil- Haridwar, Dist- 

Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, PIN: 246763 b1 

UZiferas & A,B Retail Outlet | 
Petroleum Class A,B Retail Outlet at Khasra No, 95, RO on Haridwar to Laldhang at Khasra No. 95, Village- 

Laldhang, Tehsil- Haridwar, Dist- Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR, 
State: Uttarakhand, PIN: 246763 

FU] U UF FHHIS OIN1782149 fEATE 18/10/2024 T e X | 
Please refer to your letter No. OIN1782149 dated 18/10/2024 

fawara Tgte w & Fafafed ifemm gardl & arf qur amn & visru & foe dRam fram, 2002 % s wEw 
%I\é H wigd quT ferier 31/12/2030 T 3Y SHFTE GBI PICD/UC/14/1382 (P610680) RATS 2211012024 eft & 

| 
Licence No. P/CD/UC/14/1382 (P610680) dated 22/10/2024 granted in Form XIV under the Petroleum Rules, 
2002 and valid till 31/12/2030 for the storage of the following kind and quantities of Petroleum at the subject petrol 
pump is forwarded herewith. 

<Yomn-%0> <Yo=-==%o><Yo=--"%0> 

hitps://online.peso.gov.in/PublicDomain/DocStatusL etter.aspx7docno=KWznlJBqY ygdwi mCo9WIdA%3d: 

eiferaH 1 faawur /Description of Petroleum A T 
/Quantity licenced in KL 

%3d&Rule=TzSNKUtR%2bmOemC28EIRLX.. 12
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1/20/25, 11:13 AM Do Status 3 1 

if & WY GSHITaH /Petroleum Class A in bulk 20.00 KL 
Petroleum Class A, otherwise than in bulk NIL 
ot @ WY U /Petroleum Class B in bulk 20.00 KL 
Petroleum Class B, otherwise than in bulk NIL 

Petroleum Class C in bulk NIL 

Petroleum Class C,otherwise than in bulk NIL 

‘P &HdT /Total Capacity 40.00 KL 

P ORI i 2002 3 34 TG T P 148 7 € 7wl 1 e T @ oo B¢ qut SR 
a0 B GHE WU B SRR BT Je/c GHd @1 i a1 384 I to Controller of Explosives, Dehradun, 5o as to 
reach his STATCR ! ARG B | Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002 
and submit complete documents for the Renewal of the licence to Controller of Explosives, Dehradun, so as to reach 
his office on or before the date on which Licence expires. 

TE SFHIC/ SITAI 3 TIBTRET F ST Srafy/aeiioR=q e & & a7 quT Ay, o it & ge 7 3 8 | This 
approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or 
under other statutes as applicable. 

WIS /Yours faithfully, 

(ST 5. ¥, qrvs) 
(Dr. G. K. PANDEY)) 

U TS 7 
Dy. Chief Controller of Explosives 

Rwtes fd 
For Controller of Explosives 

/Dehradun 

Copy forwarded to :- 
1. The District Magistrate, HARIDWAR (Uttarakhand) with reference to his NOC No NOC DRNG Dated 18/06/2024 

For Controller of Explosives 
Dehradun 

(3ifere ST S ande @ fRufd, Yoo au1 o faaRor & fre st dewge: http://peso.gov.in TF) 
(For more information regarding status,fees and other details please visit our website: http:/peso.gov.in) 

Note:-This is system generated document does not require physical signature. 

Disclaimer : This page 
available for the infor 
information. However, 
including the hackers. 

gives the latest action taken by this organization on your application. This page is made 
mation of concerned applicant/licensee only. All efforts have been made to secure this 
PESO will not be responsible for any misuse of the information by unauthorized persons 

Ine.peso.gov.in/PublicDomai Cno=KW2nlIBqYyg4w1mCoIWIdA%3d%3d&Rule=T: MOemC28E R 

gov.in/PublicDomain/DocStatusL etler.aspx?do 148qYygdw1 WIdA%3d%3d&Rule=TzSNKUR%2br h: IRLN
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